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2.A. 217/92. 	 Dt. of Oscision : 24-10-94. 

ORDER 

As per Hon'ble Shri A.V. Haridasan, Member (Zludl.) 

This application filed under section 19 of the 

Administrative Tribunals Act is directed against the 

order dt. 10.5.1987 (Annexure A-9) issued by the 4th 

respondent dismissing the applicant from service and 

order dt. 27.7.1987 (Annexure A-li) of the Director, 

Telecom, Guntur Area, Guntur (3rd respondent) rejecting 
- !J 

the appe&t. 

The facts in brief are as follows: 

The applicant was appointed as a Telephone Operator 

u.s.?., 15.4.82 by the Divisional Engineer, Telecom, Eluru. 

The applicant was selected in a due process of selection 

after making an application, and production of certificates 

in proof of age and educational qualification, which in 
in 

this case was ApessLSSC or Matriculation examination. 

While the applicant was thus working, the 4th respondent 

On 29.5.84 directed the applicant to produce the original 

certificate for verification. The applicant in his reply 

stated that he had produced the original certificate at  the 

time when he joined ser?yice; that ,it was not returned and that 

if some time was given, he would produce a certified copy 

there of. Again another letter was issued to the applicant 

directing him to produce either the original or certified 

copy of the certi?icatS. 	As the applicant did not comply 
allegedly 

with the direction and as it wasLrevealed that the applicant 

had furnished false if information and produced false certificate 
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for the purpose of securing employment, a memorandum.. of 
propô sing 

charge dt. 27,3.95 was issued to the applicantL to hold 

an enquiry under rule 14  of the CCS (CCA) of Rules 1965 

by 4th respondent. The statement of imputations annexed 

to the memorandum of of charge, were as follows: 

"That the said Sri P. llenkateswara Rae while 

applying for the post of T.O. in P&T Oepartment 

in his application dt. 12.8.1981 has mentioned 

therein as having obtained 83.4 percent of marks 

in S.S.C. without Hindi and attached an attested 

copy of the mark sheet of S.S.C. bearing Roll No. 

38472 of April 1974 and that he has appeared 

through Y.V.R.M.Z.P.High School, Meduru, Krishna 

Dist. Consequent on verification, it is revealed 

by the Headmaster, A.P.H.School, Meduru in his ir. 

Re. No. 39/84-85 dt. 10..1984 that the said Sri 

P.tjenkatesuara Rao has not studied in that School". 

4. 	The applicant denied the charge. An enquiry authority 

was appointed and the applicant was given an opportunity to 

scrutinise the documents which were relied upon by the 

disciplinary authority for establishtrrgl jttàcharges. These 

documents were 

i) Application dt. 12.8.1981 alongwith photos from 

the official for the post of T.O. in P&T Department. 

Attested copy of S.S.C. marks sheet bearing No. 

38472 of April 1974. 

Roneoed application with columns filled in 

dt. 9.12,81 from the official. 

Check list pertaining to the recruitment of the 

official. 

Report from Headmaster, Z.P.H.School, Meduru ir. 

Rc. No. 39/84-85 dt. 10.9.1984. 
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Two witnesses Mr. K.Venkata Ratnam, Section Supervisor 

(Establishment) at the time of recruitment of the official 

presently working as Sr. Section Supervisor, 0/a D.E.T. 

Rajahmundry and Mr.D.S.Chalapathi Aao, Head Master, Z.P.H. 

School, Meduru were examined. Neither the applicant nor 

his defence assistant cross—examinationed theJharge witnesses. 

When the applicant inspected the documents he did not raise any 

dispute about the qenuinen95s of the copies submitted by him 

before appointment. On the basis of the evidence adduced at 

the enquiry, the inquiry authority arrived at a finding that 

the applicant was guilty which was aepted by the disciplinary 

authority who issued the impugned order of punishms,t. In the 

appeal the applicant contended that he did not study in the 

School of which the PtJ2 witness Mr. D.S.Chalapathi Rao, was 

the Headmaster. He stated that he appeared, directly for 

matriculation and he is not guilty of the charges. Thtat 

contentions did not rind favour with the appellate authority 

and the appellate authority by his order dt. 24.2.88 rejected 

the appeal. 

5. 	 We have gone through the application and the reply 

statement as well as the other material papers. The important 

grounds raised by the learned counsel for the applicant 

assailing the impugned orders are that the authenticity of the 

application submitted by the applicant at the time of applying 

for the post has not been established beyond doubt and that 

there is no positive evidence to prove that the applicant is 

guilty. On a careful consideration of the entire pleadingS 

and the evidence on record we are satisfied that the applicant 

has not even an argtble case. The applicant by the memorandum 

of charges was clearly made to understand that he was to meet the 

005 



:6: 
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charge that while applying for the post he had furni,ed the 

information that he through ZPH School appeared for the S.S.C. 

examination with the Roll No. 38472 and that he got 83.4 percent 

marks and that this was later found to be incrrect. For 	A 
reasons best known to the applicant, he and the defence did not 

cross-examination the Hea'dmaater of 'the ZPH School Shri D.S. 

Chalapathi Rao, who had deposed that the applicant did not 

a'ppear for the SSC examination from ZPH School. The learned 

counsel for the applicant a'rgued that the Heämaster was not 

cr085-examined because his testimony was of no consequence and 

it was irrele,ant. As the gist of the ch.arge against the 

applicant is that he furnishd false informatIon that he 

eppeared for SSC examination through ZPH School and obtains 

83.4 marks the testimony of the Headmaster of that school is 
CL 

an important and relevant piece of evidence. Though reappraisaL 

of the evidence is not called in a proceedings of this nature, 

we have gone through the evidence recorded at the enquiry with 

a view to satisfy ourselves that the finding was based on legal 

evidence. We find that the findings of the disciplinary authority 

which has been upheld by the appellate authOrity that the 

applicant is guilty of the charge of having secured employment 

by producing a fake certificate is based on .togent and convincing 

evidence. We do not find any reason to interfere with the well 

reasoned finding. 

6, 	 In the result the application which is devoid of 

merit is dismissed leaving the parties to bear their own costs 

JAN) (R. RAN (A.v. HARIDASAN) 
MBER(ADMN.) 	 MENBER(JUDL.) 

04td : The 74th October 1994. 
Dictated in Open Court. 	3Y ,  éZpWTh (114d1D 
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